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18.03,2004

Mr. F. H. Jatti ccunsel for the applicant.
Mr. M. C. Goyal counsel for the respondents.
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- On the request of learned couasel for the
applicant, let the matter ke listed on 285,

(M. L. -
MEMBER (J)
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25.03,2004
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Mr..P. H. Jatti counsel for the applicant.
Mr. M. C. Soyal connsel for the respondents.
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After hearing learned counsel for the parties
for sufficient long time, «learned coangel for the
applicant submits that he wants tc withdraw this e
03 at this stage with =z lTiberty resasrved for him
for filing a fresh OA in appropriate f£orum. The
S oh is dispozed of as withdrawn accerdingly.

In view of the crder, passed in this 0O, MA
Mo 278,/ 2003 filed for ceondonation of delay does
nct survives "arld stande digposed of zccordingly.
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